
MMiinnuutteess  ooff  tthhee  mmeeeettiinngg  ooff  tthhee  CCoommmmiissssiioonn  hheelldd  oonn  2266..0022..22000088  
  

PPrreesseenntt::  --  
A.  Shri Wajahat Habibullah, Chief Information Commissioner 
B. Shri A. N. Tiwari, Information Commissioner 
C.  Dr. O.P. Kejariwal, Information Commissioner 
D.  Secretary, JS (S), JS (TK), DS (PP), US (DCS), US (GS) assisted the 

Commission. 
 
AAggeennddaa  iitteemm  11::    AA  NNoottee  cciirrccuullaatteedd  bbyy  IICC  ((TT))  aanndd  tthhee  CCoommmmeennttss  ooff  JJSS  
((LLaaww))  iinn  rreessppeecctt  ooff  ‘‘SSyysstteemm  ooff  hheeaarriinngg  AAppppeeaall  uu//ss  1199((33))  aanndd  ccoommppllaaiinnttss  
uu//ss  1188((11))..’’  
  

NNoottee  cciirrccuullaatteedd  bbyy  IICC  ((TT))  hhaadd  bbeeeenn  ddiissccuusssseedd..    TThhee  CCoommmmiissssiioonn  oobbsseerrvveedd  tthhaatt  tthhee  
rroollee  ooff  AAppppeellllaattee  AAuutthhoorriittyy  iiss  ppiivvoottaall  iinn  tthhee  iimmpplleemmeennttaattiioonn  ooff  RRTTII  AAcctt  22000055..    
HHoowweevveerr,,  ppeettiittiioonneerrss  hhaavvee  nnoott  bbeeeenn  bbeenneeffiitteedd  bbyy  tthhiiss  aarrrraannggeemmeenntt  ooff  tthhee  FFiirrsstt  
AAppppeellllaattee  AAuutthhoorriittyy  iinn  tthhee  DDeeppaarrttmmeenntt..      
  

CCoommmmiissssiioonn  oobbsseerrvveedd  ffuurrtthheerr  tthhaatt  tthhee  ppeettiittiioonnss  ffiilleedd  bbeeffoorree  tthhee  CCoommmmiissssiioonn  
rreevveeaalleedd  tthhaatt    
  

(i)(i)  the  petitioners  files  the  petition  as  an  appeal  u/s  19(3)  of  the  RTI  Act  since  
the  First  Appellate  Authority  do  not  dispose  of  the  appeal  on  the  date  of  
filing  the  appeal.  

the petitioners files the petition as an appeal u/s 19(3) of the RTI Act since
the First Appellate Authority do not dispose of the appeal on the date of
filing the appeal.

(ii)(ii)  The  petitioners  files  an  appeal  u/s  19(3)  of  the  RTI  Act  though  the  
Appellate  Authority  has  ordered  for  the  disclosure  of  the  information  and  
The petitioners files an appeal u/s 19(3) of the RTI Act though the
Appellate Authority has ordered for the disclosure of the information and

(iii)(iii)  petitioners  files  a  complaint  u/s  18(1)  before  the  Commission  although  the  
petition  before  the  First  Appellate  Authority  is  still  pending  for  disposal.  
petitioners files a complaint u/s 18(1) before the Commission although the
petition before the First Appellate Authority is still pending for disposal.

  
CCoommmmiissssiioonn  eemmpphhaassiisseedd  tthhaatt  tthhee  AAppppeellllaattee  AAuutthhoorriittyy  hhaass  ttoo  ppaarrttiicciippaattee  

mmeeaanniinnggffuullllyy  iinn  tthhee  ddiissppoossaall  ooff  tthhee  aappppeeaall  ppeettiittiioonnss  ffiilleedd  iinn  tthhee  DDeeppaarrttmmeennttss..  
  

AAggeennddaa  iitteemm  22::  GGaatteewwaayy  ffoorr  ssuubbmmiittttiinngg  AAnnnnuuaall  RReettuurrnn  ffoorr  tthhee  YYeeaarr  
22000077--22000088  oonn  tthhee  wweebbssiittee  ooff  tthhee  CCoommmmiissssiioonn..  
  
  CCoommmmiissssiioonn  ddiissccuusssseedd  ssuubbmmiissssiioonn  ooff  AAnnnnuuaall  RReettuurrnnss  oonn  aa  qquuaarrtteerrllyy  bbaassiiss,,  
aanndd  uuppllooaaddeedd  oonnttoo  tthhee  wweebbssiittee  ooff  tthhee  CCoommmmiissssiioonn..    CCoommmmiissssiioonn  aapppprreecciiaatteedd  tthhee  
ccoonncceepptt  ooff  qquuaarrtteerrllyy  ssuubbmmiissssiioonn  aanndd  ddiirreecctteedd  tthhaatt  aa  ggaatteewwaayy  ffoorr  qquuaarrtteerrllyy  ssuubbmmiissssiioonn  
ooff  AAnnnnuuaall  RReettuurrnn  ffoorr  tthhee  yyeeaarr  22000077--22000088  mmaayy  bbee  pprroovviiddeedd  oonn  tthhee  wweebbssiittee  ooff  tthhee  
CCoommmmiissssiioonn..  
  
                  AAss  aa  mmaatttteerr  ooff  ppoolliiccyy,,  ttoo  eennccoouurraaggee  ooffffiicceerrss  ttoo  jjooiinn  tthhee  CCoommmmiissssiioonn  tthheeyy  mmaayy  bbee  
ggiivveenn  aa  hhiigghheerr  ddeessiiggnnaattiioonn  aanndd  ffiissccaall  iinncceennttiivvee  iiff  ppoossssiibbllee  iinn  tteerrmmss  ooff  GGoovvtt..  ooff  IInnddiiaa  
rruulleess  &&  rreegguullaattiioonnss..    


